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OA No.416/2013.
Date of Order : 25.09.2014

None present for applicant. ’
Smt. K. Parveen, present, for respondents.

None present for applicant. Even on earlier dates i.e. on
03" February, 2014, 04" March, 2014, 09" Méy, 2014, 27"
May, 2014 none was present on behalf of the applicant.

- Today also, none is present on behalf of the‘applicants.
Thus, from the continuous non-presehce of the applicant and
his counsel, it appears that the applicant and his counsel are
not serious to prosecute the case. Therefore, the OA is

dismissed for default.
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[Meenakshi Hooja] -~ [Justice K.C.Joshi]
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